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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

CONTEMPT- PETITION-NO.39-0£-1997
iR .
ORIGINAL-APPLICATION-NO:173-0F-1996

DATE -OF -ORBER: - -19th-June, -1997

. BETWEEN:

M.BALACHANDRAN PILLAT ' .+ APPLICANT

AND

Shri K.Manohar Rao,

General Manager,

South Central Railway,

Secunderabad. .+« .RESPONDENT

COUNSEL FOR THE APPLICANT: Mr.P. KRISHNA REDDY

COUNSEL FOR THE RESPONDENTS :Mr. JR GOPALA RAO, Addl.CGSC
CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

ORBER

ORAL ORDER .(PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.P.Krishna Reddy, learned counsel for the
applicant and Mr.V.Rajeswara Rao for Mr.J.R.Gopal Rao,

learned standing counsel for the respondents.

2. 0.A.N0.173/96 was disposed of on 16.2.96 directing
the General Manager, South Central Railway, Secunderabad, to
dispose of the representation of the applicant dated
15.4.95 expeditiously, preférably within a period of two

months from the date of receipt of a copy of the order.
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Today, the learned counsel for the respondents p;oduced
lettef No.P/E/648/O.A.No.173/96/MBP déted 12.6.97 addressed
to CAO(C), Secunderabad wherein the decision of the General
Manager was conveyed to him and that authorit§ to inform
the applicant. The learned counsel for the respondents
submits that the reply has already been issued to the
applicant by registered pbst. But no proof of having
despatched to the applicant was produced. In any case, the
learned couﬁsel for the applicant submits that he believes

the respondents and hence he has no objection to close the

C.P.

3. The learned counsel for the applicant brought to
our notice that the reply from thé General. Manager to the
CAO(C), Secunderabad was issued on 12.6.97. The judgement
in OA was dated 16 ;@:96 and the representatlon as per that
order should have been disposed of within two months from
the date of receipt of a copy of that order. Even
presuming that it took some tlme, the reply should have
been issued within six months i.e, at least by the end of
August, 1996, But reply was issued only on 12.6.97 and
that too to the CAO(C), Secunderabad. He also submits that
in the meanwhile, a lawyér's notice was sent to the General
Manager for compliance of the judgemént. Inspite of that,
the General Manager had taken akesut a year to dispose of
his representation. The learned counsel for the applicant
is very much aggrieved because.of the delay invélved in the

compliance of the judgement and he requests that remedial

recurrence.
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measures have to stipulated by this Bench for avoiding Suwdh
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4. We fully agree with the view expressed by the

learned counsel for the applicant. A simple representation
r’i)ﬂ“’
should not have been taken,much of time to be dispose{of.
web A

If there is complication in resolving the issue before

replying the applicant in the OA, then the General Manager

should have called for a méeting- of the concerned and

decided the issue forthwith. But the time taken for
-~ ’ '
disposing of the reply is very . We do not appreciate
Uy e —

the delay in, reply. However, as this was brought to our
bviee &

noticeﬂfirst time, we take a lenient view. We advise the

General Manager, South Central Railwayf to avoid such

recurrenceg in future.

5. With the above observations, the C.P. is closed.
Our observations should be put up to the General Manager,
South Central Railway for his perusal within a week after

the receipt of a copy cf this order. No coSts.

(B.SIJAI PARAMESHWAR) (R.RANGARAJAN)
ME JUDL. ) MEMBER ({ADMN. )

\ A .CD’ 9) DATED: - 19th-June, - 1997

Dictated in the open court.

I

%ﬂ/‘ ﬂ‘[/r—!-
vsn , ! “p et
D. e (T



AR TR o2 SRR Titorin diroctions

. Dis:]lﬁ Ed ;0

- e T - o
. - ' .
LR N
ARVRY " -
R RT3 ' Y
. PEYS
' . c LA S
e B T

LTYPED BY

CH E;C:{-ED
COMFARED BY .

IN THE CENTRA; ﬂr.qrmsrr‘m@wr
HYDERRRAD

THZ anusple s

THE WO BLE us

: o
- - \1- -
CATEDS | ﬁ/é@mlt

B2/ JLOGE 192 v

e ______’--_—-_’ Ry

e -
L

: PFJPRQUc.D BY

JTRIBUNAL ¢ -

MA )

e LTI i i i, -

_ ;.-t-"a..k__.,,_,J ,-”A,vu BC‘] ?:}

Lh

Ws(%

R -

Oiandsaq

wdsad op uifh‘directians;
o :

..fr3 ‘7 sed, C - Q’“QXQ§4545

od as. ”lthd;aun

oefault

- Contral Admivisuetive Tiinal
' QFE?./DESPKTH

- 4101 1997
@nwnennﬁﬁv

HYDERABAD BANCH -






